
Or 

OPEN COURT 

cENrw,L ADMINISTRAT I VE1RIBU%L,ADDL. BENCH 

DAHABAD 

D-+T 	THIS H„. 20TH LiAY OF FEBRUARY 1997 

CORAM 

Hon'ble Mr. S. Das Gupta AM 

Hon 'b le Mr. T. L. Verma 	JM 
-.- • 	• ••• • 	• •• • "" • 

ORI INAL  APPLICATION NO. 555/93  

Union of Incia through 

Divisional Railway Manager 

Nor here Railway,Allahabad. 

AppliCOnt 

C/A Sri Satish chaturvedi 

VERSUS 

1. Om prakash Srivastava 

S /0 Ram pyare Lal Srivastava, 

Head Clerk C 
	et ci a 1 Branch, 

D.11 	0, tice, orthern Railway, 

Allahabad. 

2. Payment of Via?es Authority 

ond Assistant Labour Commissioner 

	Respondents 

C/R Sri Suneel R1i  

itpa_igL)  

B Hon °ID le try  S D. Gjilita  

application has been filed by 

t he Union Of In a, challenging the order bated 



31,1,1992 by which the respondent no.2 

uncer the payment of wages  Act had awarae 

Authoricy 

to the 

respondent n0.1 a sum of Rs. 21,90*_ as inducted 

wages and an equal amount as compensation 

with cost, 

	

2, 	 The f acts of the case need 

stated in detail. The Hon'ble Supreme cow 

recent case of K. F. Gupta Ws Controller 

and Stationery has taken he viiw that the  

justidiction of the District Judge under 

	

0, 	paytent o Olages Act 193 is not o 

any provision of xclux;Xist contained in Admi 

TTribunals A4ct 1985. The a pplic nt , theref  

the statutory remedy available by way of 

appeal before the District Judge, ws they 

together 

not be 

t in the 

of Printing 

40pellate 

ection 17 

st ed by 

nistrative 

ore, had 

fling an 

have not 

done so, they have not exhausted Ghe statutory remedy 

available to them before filing this 
a‘.U. 	etecn i-11; 

is, therefore, not maintainablex  Nothing in this 

order, however preclude the respondents to file 

an appeal, it so advised before the qppropraite Forum. 

Member (J) 

SQI 

Member (*) 


